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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD |

0.A. 1570/94 % Dt. of Decision : 30.12.94.
UoAt 1573194'

S. Hanumandlu .. Applicant,in
. CA.1570/94.

B. Jagadish e+ Applicant in
" Vs ‘ _ 0.A.1573/94.

1. The Supdt. of Post Offices,
Adilabad Division,
Adilabad-504 001.

2., The Chief Postmastgr General,
A.P.Circle, 0/c.Dak Sadan,
Abids, Hyderabad.

Je e Uiiwe eeas oo .

Dept. of Posts, Dak Bhavan, - -

Parliament Streect, : ' )

New Delhi-~1. .. Respondents.in
! ‘ both the DAs,

Counsel for the Applicant: : Mr, Krishna Devan
(in hoth the 0OAs)

Counsel for the Respondents : Mr. N.R.Devaraj, Sr.cGSC,
(in both the 0As)

CORAM:
THE HON'BLE SHI JUSTiCE Y. NEELADRI RAD : VICE CHAIRMAN

THE WON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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JUDGMERT  Dt:30.12.94

(AS PIR HON'BLZ SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Shri Xrishna Devan, lzarned counsel
for the applicants and Shri N,R.Devarai, learned

standing counsel for the resporddents.,

2. Tn these OAs dated 21,12,.94/22.12.94 filed
under Section‘lg of the Admve. Tribunals Act, 1985,
the applicants herein had joined as Reserved
Trained Pnol/Short Duty Postal Assistants in the
year 1981, Later on, all the applicants were
absorbad during the years 1984 and 1989. Since
then all the applicants are working as Pdstal
Assistants’ ;&g ;E“SEEISZZ’ofLLCes injadilabad
Division. They pray for a declaration that they
are entitled for grant of Productivity Linked
Bonus at the retes applicable to the regular
postal Assistants for the periocd they worked as

*Tp/SDPAs &nd for a further direction to pay arrears

of bonus to which the apnlicabts are eligible.

3. The apoplicants herain ware absorbed after
they had worred as RTP/SDPAS in the respondents
organisation. It is stated that they were selected

after tough eorpetitition and performed their

contd,...



duties guantitatively and gualitatively the work
as that of rsgular Postal Assistants whenever

ther were engaged intefmittently against the
vacancies of regular pPostal Assistants. By denving

them the benefit of productivity linked bonus for

the period tney had served as RTP/SDPAs, allowed

by the D.G. Department of Posts by letter dated
5.10.1988, they had been subjected to hostile
discrimination in violation of A-t.14 and 16 of
the Constitution, Hence, this DA has been filed

with the above prayer.

4, Shiri ¥rishna Zevan, learned counsel for the
applicants has drawn our attention to the judgment
of the Ernakulam Bench in 0A 171/89 dt.18.6.1990,
The appiicants therein were also similarly sitwvated
as the applicants herein. The OA 171/89 on the file
of Ernaxulam pench was decided based on the deci-
sion in QA 612/89 on the file of the same Rench,
The ratio in that judgment was that no distinction
can be made between an RTP worker and a Casual
Labourer in granting Productivity Linked Bonus,

It was further held in that 04 that RTP candidates

iike Casual Lebourers are entitled to Productivity

~Linked Bonus if they have put in 240 days of

service each year rending 3lst March for three

years or more. It was further held in that OA
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The

The
0/o
The

Superintendent, of Pogt Qffi~~-

Chief Postmaster General, A.P,Circle,
Dak Sadan, Abids, Hyderabad.

Director General, Dept.of Posts,

Dak Bhavan, Parliament Street,

New
One

One
One
One

Delhi-1,

Copy to Mr. Krishna Devan, Advocate, CAT.Hyd.
copy to Mr.N,R.Devraj, Sr.CGSC. CAT.Hyd.
copy to Library, CAT.Hyd.

spare copy.

:-::%



SN

\&)

N\

_that amount of Productivity Linked Bonus would be

_based on their average monthly emoluments. determined
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year of eligibility by 12 and subject to other

conditions prescribed from time to time.

5. Similar order was also passed by this
Tribunal in OA 611/94 dt.31.5.1994, and 869/94
dt.27.7.94 wherein the applicants were similarly

placed to that of the applicants in OA 171/89. 3s
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applicants in OA 171/89 decided by the Ernakulam
Bench and in 0a 611/94 and 869/94 of this Bench,
we see no reason in not extending the same benefit

to the applicants in these OAs also,

6. Tn the result, these QOAs are allowed with

a direction to the respondents to grant the appli—
cants the same benefit as granted by Ernakulam
Bench and this Bench of the Tribunal in the afore-
stated cases as gquoted in para-~5 above, The above
direction should be completed within a period of
three months from the date of communication of this

order,

7. The 0a is ordered accordingly at the admi-

ssion stage itself. No costs”/

NI XKk S
(R.RANGARAJTAN) (V.NEELADRI RAQ)
MEMBER (ADMN.) VICE CHAIRMAN I

DATED: 30th December, 1994, |
Open court dictation. ,%*fﬂﬁ*
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IN THE CENTRAL ADMINISTRATIY TRIDU .
HYDERABAD BENCH AT HYDERAE:LD
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THE HCH'BLE MR,CUSTICE Vo IABLADRT RAO
VICE~CHAT RMAIY

AND //"

THE HOJ'BLE MRoRORANGARAJSAN ¢ M(ADN i)
DATED: 3,0 =i 21994

ORDER/JUDGEMTL

‘ McA-/R.A/CcF't.}:‘}O-

oado. V510 & (52 Jag,

T.ANO, (Wep. , ")

Admitted ang Interlm dlrectlons
_issugd.

Allowed.

 Disposed of with directions.

g - e,
Dismiésed. ‘ ‘

Dismijssed as withdrawn ' , ﬁ#
80048
N

. L&stssed for default.
- Orde

ed/Re jected

No order as to costs.

[

ClﬁﬂﬂlAdmuusuanvei-munux.

DESPATCH

j2Jhn 1995
1 BYDERABAD BEN%}%






